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review th operaHon of xi tin i ig,a-
tion proj ct in their State an p epare 
a programm f m d rni a,tio of the 
systems. In the a pproved outlay for the 
State, in the Irrigation Sector, for the 
SIxth Plan period 1980-85, a provision 
of R . 1000 crore i included fo ,this 
purpo e. 

Modem is tion of Gur and 
Kband ari Un it 

5557. SH I R .N. RA E H : Will 
the Mini ter of FOOD D CIVIL 
SUPPLIES be pleased to tate: 

(a) whether it is a fact arr ar f 
canegrowers may well reach a stagger~ 

in figure of Rs . 500 croces (Times of 
India dt. 15.3.83), and if so, tep pro-
po ed to rectify the situation and save 
poor farmers from ruin; 

(b) whether Governmen t are ensur-
ing payment of statutory prices to 
canegrowers irrespective of whether 
sugarcane j upplied Lo the ugar fae-
torie or gur and khand ari unit etc.; 
and 

(c) whether Government have any 
plan to modernise gur and khandsari 
units and if so, details ,thereof? 

T E MINISTER OF STATE OF 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLI S (SHRl BHAGWAT 
JHA AZ D) : (a) Ensuring payment of 
cane due i the direct respon ibitity of 
the State Government who have the 
nece ary field organisations and powers 
to enforce payments. The Central 
Oovernment issues directions to the State 
Governments, from time to time, for ex-
peditiou clearance of cane price arrear. 
Apart from aakins the State Governments 
to take effective mea ures~ the Central 
Government has taken steps through the 
provision of additional bank credit to 
mill and by monitoring the prices of 
ugar in the open 'mark t through regu-

lated frees Ie sugar rolen es to S 0 that 
the liquidity of the mills i maintained 

nable them to pay the cane price ,"" . 
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(b) Th C ntral Government fixe 
th tatutory mWlmum cane pric pay-
able by vacuum pan sugar mills only. 
The producers of other sweetene are 
in the unorgani ed sector and not bound 
to pay th prices. 

Under clause 4 of the Sugarcane 
(Control) Order, 1966 the Centr 1 
Governm nt, or the State Government 
with th concurrence of the Central 
Government, may fix the minimum price 
to be paid by producer of khandsari 
sugar. In view of the nature of the 
industry, as stated above, the Central 
Governmen t exercises it power only 0 
the recommendation of the State Govern-
ment. During the current eason, 
minimum prices for khandsari units 
have been fixed by only the Governmen t 
of Andhra Pradesh after getting the 
approval of the Centra1 Government. 
No other State Government has so far 
considered it necessary to fix such 
price, . 

(c) Improvements in the gur and 
handsari indu tries are sought to be 

made by the Khadi and Village Indust-
ries C mmi ion through the State 
Khadi and Village Indu tries Boards 
and other regi tred societie. During 
1981-82, improved crushers numberina 
1326 were distributed . Of these 250 
were power driven and 1076 bullock 
driven. Gur and khandsari units opera-
ting under the Khadi and Village indus-
tries Commi jon~s programmo u 0 

improved equipment and machiner y and 
other techniques available in the country. 
There is, at present, a programme 0 f 
research and investigation to upgrade 
th.i technology. 

Burning of Jhuggis of IARI Work r 

5558. SHRI R.N, R KESH: Will tho 
Minister of AGRICULTURE be pleased 
to tate: 

(a) whether Government have seen 
the PUeL Team Report concerning 
alleged burning of jhuggi of IARI 
worker; if sOJ the redre al step pro-
posed; and 




